
° Bill ^
1 5 3 3 - 1 / 2  t a * .

PREVENTION OF FOOD 
ADULTERATION (AMENDMENT) 

BILL*
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1 5 . 3 1 4 / 1  t e *

INDIAN AGRICULTURAL WORKERS 
BILL*

SHRI D. K. PANDA (Bhaajanagar): I 
beg to move for leave to introduce a Bill 
to provide for the welfare of agricultural 
workers in the country,

MR. CHAIRMAN*. The question is:

“That leave be granted to introduce a 
Bill to provide for the welfare of agri-
cultural workers in the country.”

The motion was adopted.

SHRI D. K. PANDA: I introduce the 
Bill.

15.32 hr*.

[In s e r t i o n  o f  n e w  s e c t i o n  !6A a n d

SUBSTITUTION OF SECTION 20A, ETC.)

SHRI D. K PANDA (Bhanjanagar): I 
beg to move for leave to introduce a Bill 
further to amend the Prevention of Food 
Adulteration Act, 1954.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Prevention of
Food Adulteration Act, 1954.”

The motion was adopted.

SHRI D K. PANDA: I introduce the 
Bill

MR. CHAIRMAN : Shri Vishwanath
Pratap Singh—absent; Shri Madhu
Limaye—absent; Shri N. 7 ombi Singh 
absent.

ORISSA AGRICULTURAL WORKERS 
BILL *

SHRI D. K. PANDA (Bhanjanagar): I 
beg to move for leave to introduce a Bill 
to provide for the welfare of agricultural 
workers in the State of Orissa and to 
regulate the conditions of their work.

MR. CHAIRMAN: The question is :

“That leave be granted to introduce a 
Bill to provide for the welfare of agri-
cultural workers in the State of Orissa 
and to regulate the conditions of their 
work.**

The motion urn adopted,

SHRI D. K. PANDA: I  introduce the 
Bill.

1533 hrs.

RAILWAYS (ABOLITION OF CASUAL 
LABOUR) BILL—Co tad,

fey Shri Hukatn Chand Kachwai

MR. CHAIRMAN: We now take up
further consideration of the Railways 
(Abolition of Casual Labour) Bill.

Shri Lakkappa to continue his speech.

SHRI K. LAKKAPPA CTumkur): Mr. 
Chairman, Sir, continuing my speech on 
the Railways (Abolition of Casual 
Labour) Bill moved by my hon. friend, 
Shri Kachwai, as I have already said, a 
conservative Member has now brought 
forward a socialistic measure.

’ Published in Gazette of India Extraordinary Part H, section 2. dated 7-3-74
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[Shri K. LakUpptt]
Last time, I was referring to the con* 

solidation of the casual labour in the 
public sector undertakings, like, the Rail-
ways. I would like to say that a human 
approach should be made by the Railway 
Ministry in order to consolidate the situa-
tion prevailing in the railways so far as 
the laobur issues are concerned. 1 was 
also referring to certain instances that in 
Karnataka, specially in Southern Railways, 
the casual labour is not an organised sec-
tor. The casual labourers who are work-
ing in stone quarries at the mercy of big 
contractors attached to the Railways have 
been thrown out mercilessly. Today, they 
are not able to find a job and that is 
creating another problem in the society. 
Wc arc driving them out to become anti-
social elements. Therefore, 1 have sug-
gested that a high-power commission 
should be appointed to go into every as-
pect of casual labour in this country, spe-
cially in the Railways and to find out how 
we can utilise the services of casual labour 
and respect them as human beings.

Also preparing the casual labourers foi 
various categories of work in the Railways 
is lacking. A realistic appioach has to be 
made to find out these employees, those 
who are appointed casually in the Rail-
ways, and such people who are working in 
various categories should be given full 
training because wc find today that the 
casual labourers attached to the various 
organisations of the Railways have not 
been trained properly. They have also 
not been provided with any basic a m e n i-
ties. In some cases they have no shelter 
even. It is very difficult for them to eke 
out their livelihood; they are moving 
from one place to another like nomads. 
Therefore, this aspect also has to be con-
sidered, I do not know why the Railways 
have not taken a serious note of this situa-
tion. It is because the officers in the 
Railway Board do not recognise the rights 
of these people, they treat them as the 
lowest category of people and do not 
consider them as part of the Railways. It 
«fmuld be understood that these people

*Tfce original speech was delivered la

constitute the backbone of the railway 
undertaking. They should get their due 
priority. 1 would suggest that these casual 
labourers should not be treated in an in-
human way. All possible help must be 
given to them. We should, therefore, 
seriously consider appointing a high-power- 
ed Commission. This Bill cannot give any 
adequate relief; it can only attract the 
attention of the Government to the various 
aspects of the pioblcm conccrning these 
casual labourers. My hon. friend, 
Shri Kachwai, has failed to provide any 
adequate measure to improve the situation. 
Therefore, on the technical ground this 
Bill may not be considered by the Gov-
ernment. But at the same time all these 
points which have been suggested may be 
taken into consideration to evolve a cer- 
certain procedure to improve the situation 
so f.tr as casual labourers in the Rail-
ways arc concerned.

*SHRl J. MATHA GOWDER (Nilgiris): 
Mr Chairman, Sir, 1 wholeheartedly extend 
my full support to the Bill of my hem. 
friend, Shii Hukamchand Kachwai, pro-
viding for the abolition of casual labour 
system on the Indian Railways.

At the very outset, 1 would like to 
point out to you how the Central Govern-
ment are implementing their socialist 
policy, about which they talk day In and 
day out. Sir, in all the regions of the 
Railways there are casual labourers. Do 
they get uniform wages all over the coun-
try. like the regular workers of the Rail-
ways? I regret to say that there ta no 
uniform wage policy for the casual labour 
on the Railways. There Is one rate on the 
Southern Railway, another on the Western 
Railway and yet another on the Western 
Railway. I can easily anticipate the reply 
of the Hon. Minister. He will say that 
their wages are fixed under the Mintanun 
Wages Act. Supposing that the minimum 
wage in Maharashtra is Rs. 8 a day, J* 
Mysore or in Tamil Nadu it is Rs. 4 a

Tamil,



day. Under these circumstances, bow can unrecognised. The regular workers have 
their wages be uniform ? got their Unions through which they voice

their demands and grievances. Their 
PROF. MADHU DANDAVATE (Raja- Unions fight for getting their legitimate 

pur): Minimum wage differs from district demands fulfilled. Till their demands are 
to district. met, through their Unions the regular wor-

kers resort to strike, agitation etc. But 
SHRI J- MATHA GOWDER: Yes; it the casual labourers are to remain as 

changes from district to district. dumb dolls throughout their life, under-
going untold miseries. Tbere is no forum 

I want to ask of the hon. Deputy for them to express their problems. Thus, 
Minister for Railways whether there their fundamental right is also denied to 
should at least not be uniform wage for them, 
the casual labour. Sir, in the Fifth Five
Year Plan there is a chapter on National Yet another problem of the casual
Minimum Needs, The Central Govern- labourers is that they are made to do what 
mcnt seem to lay great emphasis on the a regular worker does. But they are not 
National Minimum Needs Policy. I won- getting as wage what a regular worker 
der whether the casual labour on the gets for doing that job. Though they do 
Railways with this kind of minimum wage, a regular worker’s job, they are not being 
especially at the prevailing price level, paid for it. In western countries the men 
will be able to get their minimum needs, and women doing similar jobs get equal 
With Rs. 4 a day will they be able to payment Here in our country, among 
lead a normal life ? So long as there are the male workers there is this kind of dis- 
4 lakhs of casual labourers on the Rail- crimination—regular worker and casual 
ways, the National Minimum Needs worker. In the payment of wage also, 
Policy of the Government can never be a though both of them do the same job, 
success. If the Government are determin- there is discrimination. I would like to 
cd to implement the National Minimum say that this is a gross social injustice. 
Needs Policy, then they should abolish Our Prime Minister in public platforms
immediately the casual labour system and speaks so much about the prevalence of
they should regularise all the casual labour social injustice prevailing in our country
on the Railways. and her Governments determination to do

away with this. But her Government’s 
All of us in this House are unanimous Raihva>' Minialry remains a silent specta-

in the demand that the casual labour sys- tor- 004 on,y a silent spectator but also
(cm must be abolished. Even my friend, an active participant, of the perpetuation
Shri Lakkappa. also accepts this. lust *^*1 injustice. The Central
bccausc he happens to be on the ruling labour Minister on the floor of this 
party benches, he is not able to give his Housc ha* repeated several times that the 
explicit support to this Bill. But in his casl,al labour systcm mmt *  aholished- 
heort of hearts he is convinced that But the Central Rai,way Mfebtw has not 
this Bill, though brought forwarded by takcn, concrete ste^s to abolish the 
Shri Hukamchand Kachwai, is a good Bill casua> labour system, 
worthy of his support. He spoke also in j am a member of the Public Undertak-
that vein. But openly he cannot express ings Committee of this House. I have 
his support to this Bill because he is visited almost all the public undertakings 
bound by the ruling party conventions. where I find that the number of casual

labour is much more than regular wor- 
Another unfortunate thing is that the kers. If a private sector undertaking 

casual labourers are not entertained by happens to have more casual labourers 
any Union, whether it is recognised or than regular workers, immediate! the
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Labour Commissioner or the Labour Offi-
cer pounces upon it and insists that the 
casual labourers must be regularised. Is 
It too much to expect that the Govern-
ment's undertakings must implement the 
policies preached by the Government and 
be an example for the private sector? If 
the public undertakings fail to do this, 
how can the Government have the moral 
authority to insist upon anything on the 
private sector?

Sir, fortunately we have in our President 
the champion of labour welfare. But I 
wonder how he is tolerating this social in-
justice, In his Address to the Parliament, 
he appealed to the labour force of the 
country that they must engage themselves 
with all the patriotic fervour for increas-
ing our production. At the same time, 
he has not pointed out what steps have 
been taken by his Government to abolish 
casual labour system on tbs Railways 
which seems to be the breeding place for 
social injustice.

SHRI B. V. NAIK (Kanara): Do you 
want the abolition of casual labour or the 
casual labour system ?

SHRI 1. MATHA GOWDER : Casual
labour system.

MR. CHAIRMAN: You need not used 
President's name.

SHRI I. MATHA GOWDER: He is a 
pre-eminent labour leader of the country 
and that is why I referred to him.

MR. CHAIRMAN: But he is the
President.

PROF. MADHU DANDAVATE: His 
speech is written by the Prime Minister.

SHRI I. MATHA GOWDER: Today
morning also, to a question whether the 
casual labour system would be abolished, 
the hon. Minister’s reply was that the 
omtter is under consideration. I do not 
know for how long the Government would 
be saying that the matter is under con-
sideration. It is all right that this reply Is

given for a year or two or five. It would 
not be proper for the Government to say 
for ever that the matter is under considera- ’ 
tkra. I have no hesitation in saying that 
the Government are deceiving these inno-
cent people by saying that the matter »  
under examination.

My hon. friend, Shri Lakkappa, pointed 
out that there is no shelter for the casual 
labour to take their food or to take rest. 
Perhaps the Government are unable to 
regularise them becausc of the fear of 
additional expenditure in the form of gra-
tuity etc. if they are all regularised. But, 
It is common knowledge that the Railways 
have been incurring crores of rupees loss 
during the past seven years under different 
sectors of working. If only the Railway 
Administration had made determined efforts 
to reduce the loss to a small extent In 
anyone sector of working, the additional 
expenditure that might have to be incurred 
on account of regularising the casual 
labour could have been met without much 
difficulty.

I would request the hon. Minister of 
Railways to give to this House a definite 
date—5 years or 10 years—by which the 
casual labour system will be abolished on 
the Railways and also the definite pro-
gramme which he has formulated to get 
this done. He should also ensure that 
there is uniform wage for the entire casual 
labour force working in different regions 
of the Railways. I would also to appeal 
to him that he should not simply brush 
aside the laudable principle contained in 
this Bill, simply because it has been moved 
by a member from the Opposition ben-
ches. I know that Shri Shaft Quereshi is 
a well-meaning friend of the labour and 
I am sure that he will accept this BU|.

With these words, I conclude. 

vr*«faf«r (*wrf wfiffw)
-  # m m  #  q*

ipr f  t nr *r
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Bill m i
SRHC i  Ipw* I  <m 4\

» *crM «w t
f t  fiw *tr  ^rr ;srefl‘ |  t  ^  far
% f*r  fsw  spt g 1

MIL. CHAIRMAN: Before I call upon 
p ro f . Dandavate, I would like to inform 
the House that the time allotted for this 
debate is ovei. Is it the pleasure of the 
House that the time should be extended ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : I suggest that the time may
be extended by 45 minutes.

MR. CHAIRMAN : Is it the pleasure of 
the House that it may be extended by 45 
minutes?

SFVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN: The time is extend-
ed up to 5 O’clock.

ato Wf (TWIfft) :
w m r  tfr ?r % * r m  srr f a t w  

w  f w  |  m m  $ m fc r w n r  jf i s*r
s t o t w M w . . .

SHRI K. HANUMANTHAIYA (Banga-
lore) : If I may say so—I am not a pro-
phet of doom—with this overemphasis on 
Hindi, you may see ultimately what the 
result of it would be in fhig country.

:*r m r t? fr  srrcfr
|  urr w t *(5  ̂ $ i

PROF. MADHU DANDAVATE: I 
always speak in English; therefore, occa-
sionally, I thought I should speak in 
Hindi.

SHRI K. HANUMANTHAIYA: I am 
not blaming anybody in particular. It m 
e®8V t0 presume that one’s own 
should occupy the bighes place , . ,

w j f tw t  ( « ta r ) : *n*r mxit

SHRI K. HANUMANTHAIYA: But
this is a country in which we require a 
little co-ordination and tolerance.

PROF. MADHU DANDAVATE: Be-
cause the Mover of this Bill has spoken 
in Hindi, and he understands Hindi very 
well, I want him to understand me, and 
that is why I am speaking in Hindi.

MR. CHAIRMAN : And Prof. Danda- 
vate’s mothcr-tongue is not Hindi, 
Mr. Hamimanthaiya. Some day I also 
want you to speak in Hindi.

PROF. MADHU DANDAVATE: The 
translation of my Hindi speech will be 
better than my English speech.

ififtor, Spf 5WTT «»>T f w w
«m  *r far fan  st ht  jt u$

5t sntft & |  ft? fcsr ^  forcrcr
%rc twt airft $ far p i t  k *  t
^  srf-r 5t pt  f  3pr vfOTrftfr %

«TT 3JT
3RT% %f%tr #JJR ft  f̂Tff t  $rfa*T #  WI 
W& % *mr ^ptt wRctr f  , , .  (wnrow)

Mine is never Sanskiitised Hindi. It is 
neither the Hindi of the Maulvis nor the 
Hindi of the Pandits. It is Hindustani of 
the common people.

$ ^ ^ T ? T « r r f a f 3 R r % * r * r  42 
srfcwr *rt*r*rfrwt
fimpt |  w i  «tft farRt ^  w  ff«w4f 
**fr fo#  far* «ft * w^Tfi wr 2R%
% f^# q rr^ r  f  i v^aiw wwr 
fa ir  f  i t  wmm g w e t

$ *tT qftfiwfir «ft mum
$? ft« %

|  irtr fnr <uw<r ^rsrvc
f»r% xjq;5=r*rV swr
*fT  ̂ |  1 ^

f w l  f  ^?rT f  ftr f f f t n  

ftWT WJ't I

ift faw m  fa *r|
|  fa wTW gtfifhr ^  «T«r m  ^  ^
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[sfro
fa*jfas

fa*rr w r  iflrc iw infNtw % WFt <n( fwdw 
WT WTEf P̂hM # WWWT j  fa nr $f 
f* ster t  wnw <*t *fcr $
<*rt t  faw Vt HHWf 3ft *TR% f»
*rr i t  m  w*r vNr
ft, *nj ?w wrtr % *t f t  ftrurr $ fv  #sr**w

SHRT fn̂ RWTT̂ t ®pt URffa ^
w r o f a v r  w r t  i so *rw irfanffcft 
w I t^ t t ,  * w  $ r  ’'R^nfr |  tfr
•fe'fWMT %¥>C I  I ito tnro %o % KVft %
*eijt '>rw*<iH*rsfRft % wpiw t?TT wsw-trspr 
$  t o t  |  t &fa*r % m  * ^  n t f  « f
V* sppi v p r  f  fa UM 3pf WjjWWf VTVT 
t  OT % WfflTt ^  $t *T*WT I  I  fa 
xRHW-twr fa% % frnw wjjwt $?pt iw*r 
< pr t |  i wh t  |  % fo*ft otT t̂ 
% HWHTPft ^4^1 Cl JPWIT $ ’■ftt t̂WT 
% fat? *ik % fat tit KWWWi $,
gqfM n wr % fa #  *fr v m w  $ f*» r fa *ft  »ft
flfa % fTTT *P^ f%*ft fa% if *TT TR*T
*t ^ p t qrt,, Wfa’r wf% %5R % ?r*rnrrr 

ffk uf wra $ fa wt 
^3£HW WT̂ r-WPPT *rc *PTW *fIE%

<f t  % #?pt  % flwrrar ?fift i i urar st t  
%«fr |  ^  #«:> , *ra# «rr *w% $t, 
*f$f ?pp tsr* % vmr. wrtmft |, <tt*tf#£ 
*it*r f  s* ?ft «nf<Ni#

■flT in?# % jjfj 'S*f w  iffl 
tnfT $  »PR?(V |  I ifr t #  WFTRTT $

fa Hrgfawr fff tnp wi'RT |  fa «F!nT-<DF5nr
wr it *fW*T"̂PRRr W’lfjf f»T*T Wl%
y4^fiyr ^  1 m  t  fa# 1 *mr
#  DFfTffTTOT Wlfft f W ffa f?T
smf^ntfhE ^ar w s t  #  w rit |  i tpsfa t
# wr5?rr jj fa ^srit w #

«f|t !Wf ’frSftfST JWT t  *f? fOWI*
n #  i ? #  |  i #  «ft»r |»  Jjfatw

^  t  f i » r #  t  i f  *r» $mw
% M  iq t  f a ^ t ^ s r m  ’awr^fiiwim

^  fajfar ^ ?ft »rnfr j f  «iw |  fa 
w f f t w r  W ^ c f a « f t # f a ^ r  
$ \ xfa m  f<iyro>d f t f» r  w  Sf’wr 
fi^r |  f t̂r % fat *pro?r f  i t
T T H F ^ W , fflWWTif W  fain %
*1? ^  v m  w  |  i i m
w  fwRwftd ifk  n r fsm  w r  i w  
|  ?fr<wmrr v m  #*rr fanr jwh: m  wfr 
,rra fa?TT wrt i

wf!r *rthr ,3W is  ̂ «rfaw #fffr iv ^h r 
^  fa f̂r «?fai*r tit m  w$r t  f t  m  1?t 
wjww ?w % wf 'rferv t e c ,  m?ft 
t  wr^t ^nf^t i w»r ^ i r  w  srmvt«7*r 
m  I  fa «RTqfaw to&t
<w fti t  f*r ^ |  yfirwtN  w  w  
w«r% |  i ffwi < ?̂n?T wRt |  fa fspUr 
waffi *r >T̂ rrif< tfk  tsxm ^ s % f t*  

jffcfrnfgfti ^ r  wwR 
mifcfazx #  v ih n trs fK  ir r tw  t  
Wĉ %> I  ?ft tw  UW#
w vm  vr 'jfarv I« rr t ,  t? it t  vwr
V f^ 1 %T WT̂W WPft % WHT̂r TSRT WTf  ̂I
nrfatr fa ifw  ^ r  g*rr |  w  f t  Fffarc 
fSptrr smr i # ¥»fhr t o f  g nar frw 
lr m  wWf nr wrŝ
r̂gw ^ant ?ft ^ p % vtf

iprrw f  n r  fa sw  ^wtfawj1 5W  i 
n r H  p  w  % t
^ t| flUw % f>*nr faM  m  % irftw 
*pw ^Tpr |f a  nr *ptwt4h^ifKhwftf 
irpporr %■ l^trwi: ^ ^ j | « r  ^ fa  n r ffwrw 
*Ptfa^3pRhr % *b ip t  %tw r ^ 5̂  
m  wNfatt «r ^  i ^rft w  m $ n  m  m s*  
f^^W ffafE  % *n% Jircrw %■ *pwrft 
*Ri%*f t» ^fa’f lwr*rTW *n| v^si f  fa
ip r  f^«fr»r m«w?fa % #r?<^w % fat 
nr iwr % «w wft % fat
titi w r w p f  ( i t t w w W i  * 
un W t m  nf# * & $  m # t  1 1  ^ 5  *& 
e n v m w v fa w  f n t  1 «fK «W«rT w f i
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Bill Bill
f n i f  m  |

i wvfc w to m
Ht | w
^  w  % V* ft*** ™ ^  *** 1 

% * t *  t  v*  j i

SHRIMATI ROZA DESHPANDE 
(Bombay Central) : Sir, I fully support this 
Bill and I am very glad to see that some 
of the Members of the ruling party are 
also in favour of this Bit!; they are also 
supporting this Bill.

It is a pity that in such a public sector, 
and a big public sector at that, there are 
as many as four lakhs of casual labour. 
We have in this country casual labour, 
contract labour, temporary labour and 
various other kinds of employment, wherein 
workers are deprived not only of a mini-
mum wage, but even their rightful facili-
ties such as leave, provident fund and other 
facilities.

I think this system of casual labour, 
specially m the Railways, if it cannot be 
got rid of immediately, so as to make all 
these four lakhs of people permanent in 
the Railways, at least, a method could 
be found out by which, gradually, all of 
them can be absorbed and made perma-
nent. For instance, out of these four 
lakhs, there are persons who are casuals 
foe the last ten years, twelve years and 
twenty years. People have become old
and soon they will dm as casual labour. 
Why can't they be made permanent ? When 
the time comes for making them perma-
nent, there a*» such tilings as medical
examinations, and in those examinations, 
they do not com* through. There is no 
way out unless be is fit to work. When 
the time comes for making a person per-
manent, he 4s subjected to these examina-
tions and then he is not made perma-
nent. Such taws have to be scrapped. 
Otherwise, even with this provision that 
they should be made permanent, there
would be difficulties. White considering 
fuhis BiH* 1 think, this aspect should be 
b0fnc in nstad.

69LSS/7*-*

As my friend Mr. Dandavate said* this 
is a capitalist system that we are follow-
ing, employing casual labour. This is the 
case not only in the Railway,Ministry, but 
all over India; this is so even in the 
private sector.

In fact, I would request the Minister 
to take up the initiative and abolish this 
casual labour system and contract labour 
system in the Railways, which is the 
biggest public sector enterprise, and thus 
set up an example for the private sector 
to follow, wherein we, as trade union 
leaders, have to fight against this system,

I am sure the Railway Minister knows 
the difficulties which the casual labour in 
the railways have to face. Sometime back 
a Member of the Railway Board said “the 
Railway Minister is temporary, but we are 
permanent”. Such permanent people have 
presented such a demoralising budget and 
the poor Railway Minister cannot revolt 
against the Railway Board because while he 
is temporary, according to them, they are 
permanent. I hope with this experience 
the Railway Minister will give due con-
sideration to this very serious problem.

II is affecting the productivity and effi-
ciency of the railways. How do you 
expect a casual labour to be efficient 
when every time there is the danger of 
his being thrown out ? At the same 
iime, do not under-estimate the strength 
of casual labour. All the federations and 
trade unions of railway workers have given 
a warning to the Government that unless 
their grievances ami problems are solved 
they are going to unite and take some 
action. The casual labour will also join 
them. The first demand put forward on 
behalf of the workers by the railway 
unions and (federations would be perma-
nency for casual labour.

I hope the Minister and the Govern-
ment consider this matter serioraly and opt 
oppose this BH1 simply bectase it is 
brought forward by an Opposition Mem-
ber. If necessary, they should accept it 
with necessary changes, and see to it tha 
it is passed before long.
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SHRI CHINTAMANJ PANIGRAHJ 
(Bhubaneswar): Sir, I rise to appreciate 
the Bill which has been moved by our 
hon. friend, Shri Kachwai. In fact, for 
the last many years in this House the 
mcmebrs of the Congress Party, especially 
those who are working in the trade union 
field, have been demanding that the casual 
labour system in the railways should be 
abolished. I also appreciate the gesture of 
the Railway Ministry that they have told 
the House that it is under the active 
consideration of the Government to abolish 
the casual labour system in the railways in 
a phased manner.

Here I would like to bring to the notice 
of the hon. Minister certain incongruities 
in the system which have persisted for 
the last so many years. In the South 
Eastern Railway whereas in Khurda Road 
Division as also the Khurda Road Divi-
sion. The Banipada and Bhadrak come 
under the Kharagpur Division of the South 
Eastern Railway whereas in Khurda Road 
Division these two districts are not taken 
into account. Those casual labourers who 
work in the Kharagpur Division get a 
minimum wage which is not applicable to 
those who work in these two border dis-
tricts. So, while the casual labour in 
other parts get a different minimum wage, 
those who are in Balasore, Puri and
Ganjam do not get the same amount be-
cause they come under the Khurda Road 
Division. Therefore, I would take this 
opportunity to appeal to the Railway Minis-
try that these two places Banipada and 
Bhadrak must come under the Khurda 
Road Division. Of course, this needs a 
little re-organisation.

I would like to say one thing more. If 
there is any source of corruption today in 
the railway administration, it is in the 
casual labour system, Wherever I go to 
my constituency, they '■usually come and 
tell me that after taking recourse to such 
methods, they are continued as casual
labourers. I would appeal to the 
hon. Minister that at least when the num-
ber is not so much—out of 50 lakh em-
ployees, about 3-4 lakhs are casual

labourers—the Government can work out 
a piogramme in a phased manner and the 
hon. Minister can tell us in this House 
that in the coming three years, out of 4 
lakh casual labourers, they have a pro-
gramme to absorb, say, 50,000 or 20,000 
or 10,000 so that we can tell the people 
that the system which could not be abo-
lished in the last 25 years is being abo-
lished in a phased manner.

About the minimum wages also, it is
not that the trade unions have not taken 
up this question. Almost all the trade 
unions have demanded that this system 
of casual labour should be abolished. I 
am associated with the South-Eastern 
Railway men’s Congress which is affiliated 
to the INTUC. They have also taken up 
the question of abolishing the casual
labour.

Here, what I find is that in the Khurda 
Road Division, the minimum wage that 
the casual labourers were getting in the 
last three years was only Rs. 1.25 p. and 
that only after a great deal of agitation, 
it could be raised to Rs. 3.50 or 4 rupees. 
Whenever the administration is asked to 
raise the minimum wage of the casual 
labourers, they will immediately say that 
the District Collector has not informed 
them what is the minimum wage in the 
district. So, it varies from district to dis-
trict. I fully support that there must be 
uniformity so far as the minimum wages 
for casual labour are concerned. I find, 
in the Kharagpur Division, it varies from 
Rs. 6 to Rs. 8, whereas in the Khurda 
Road Division, it is only Rs. 3.50 p. Natu-
rally, there will be heart-burning amongst 
the casual labourers. I hope, this will also 
be looked into.

1 would like to ask the hon. Minister 
why it is that when the minimum wages 
are being increased according to the orders 
of the Government of India in dif-
ferent States, the concerned District 
Collector should not immediately notify it 
to the railway administration saying, “We 
have increased the minimum wages and, 
therefore, you also increase the minimum
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wages. So far as the casual labour is 
concerned.” The trade unions have to 
wage a battle for months together and 
fhen only the District Collector is asked 
to say what is the minimum wage, and 
then he says, “All right, we raise it to 
Rs. 3 50 p.*’ This is a kind of thing that 
is happening in this country which talks 
of socialistic measures. This system of 
casual labour is not in keeping with the 
aims and objectives which we have declared.

While I am giateful to you, Sir, for 
giving me an opportunity to participate in 
this debate, 1 once again appeal to the 
hon Minister to do something about the 
casual labour. They are going to retrench 
about 2,000 casual labourers from the 
( uttuck-Paradip Rail 1 ink project. This 
is going to be one of the biggest problems 
in our State There are casual labourers 
who have worked for 10-15 years and they 
have acquired a certain amount of skill 
Now they are being retrenched. Their 
skill and services should be utilised There-
fore, I would urge upon the Government 
to immediately take up the construction of 
lakhpura-Banaspani Rail Link project so 
that these 2,000 casual labourers who are 
facing i etrenchment soon are provided 
employment in this new construction work.

Also, in the Khurda Road Division, the 
South-Eastern Railway should open some 
workshop so that the casual labourers 
who have been working for the last 10-15 
years and have acquired a certain amount 
of skill get employment. I would again 
urge upon the Government that they 
should consider to take up new works in 
fhe Khurda Road Division to provide 
employment to workers who have acquired 
certain skill in the last 10-15 yean.

V* iw w wq  m  (qrftw m )
wwtfo ff *ft vwnr
^  *  far* y ro w n  fcrr f W

f t  t  q f imtf far «jrfar m m  m  k m r  

^  to* T O  | ,  far *Fft
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|  I % W,

fc f t  3R*psr thn finr f?ft srnrr
11 srro to  zwm k s f t |  f t

■3T?r*m wt ?tVt ^  «r?rar
*rr, t  s f t  tfk wft wz 'i f, 

o t  f̂t w h  % fprr i

f  5FTWTT f  f t  mk ir ?T rra ^
wnr? Ot »ft t̂*f—
f t  %̂ 5RT %3F apT |  I
?rjnrr rnp ffiryrf w  £ ’tfa: ?r*r »frvr-
f?P*T VTWFT r̂r?t | |  r r * f T % ?TlRWt|IT
afTT TfaPHT % ftt? WTT ’THRT

<t%, »ft w  £ 1 ^  ŝrc
£—«fhcrrft ^tTS ^ ift *FT̂T % f t  f̂pr 
% 5=ft»r T^, *t*T, T̂T*T JTTH rpfl $3J*R 
% tPC ^FT ^ | y'H( % (*4U, 5^

»tto> ?r?> f, f t  ^frf wrrcr
fw rr tfrr t  wq% <t f t  t o  t

IT Wlfr tnr w  TO wrr% & sfa m  
wm im  ?t ■STFTT % r̂»T

% fm, t o  *pt % ?frm
5t r t  <Tf̂ r |  t v^tnr

?rr m tm  gy, tfk a  wm
■twzff r?r | tt p i  fa n  O f
tT#«T fPHTT I

«r f?r rc^rr g i

1 HI D hPU l\ MlNlSTfcR IN THE 
MINISTRY OF R A IL W A Y S (S H R I 
M O H D  SHAH Q U RE -SH l) Sir, at the 
outset 1 must expi css my sincere sense of 
giatiiude to the hon. members who hu\e 
tuke.i pait in this debate The Bill which 
has been piloted bv Shrt Kachwai deals 
with the question of casual labour in the 
Irdian Railw ays This question has been 
dealt with at length tn this House when-
ever it came up eithei in the form of 
question or tn the form of u call-attention, 
and much has been said about it But 
the hon members made certain valuable 
suggestions which I have taken due note 
of, and I would hke to deal with some 
of the points which they made.
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PROF. MADHU DANDAVATE : The 
most important suggestion i& that the Bill 
should be accepted*

MR. CHAIRMAN : At least m spirit

SHRI MOHD. SHAFI QURESHI: 
First I would like to clarify one point' that 
this system? of casual labour exists in tile 
Railways not by choice but by compul-
sion, and it cannot be eliminated outright 
new because it would entail huge expenses 
on the part of the Railways.

AN HON. MEMBER : How much ?

SHRI MOHD. SHAFI QURESHI The 
Mover of thfe Bill has calculated that, to 
absorb nearly four lakhs of casual labour, 
the annual expenses would be Rs. 50 lakhs.. 
If they are to be paid as regular staff, the 
recurring expenses would be Rs. 40 to 45 
crores. This casual labour which is en-
gaged in connection with works is of a 
seasonal and temporary nature because the 
work itself is seasonal. . .

MR. CHAIRMAN ; Do you mean to 
say that Rs. 45 crores would be in addi-
tion to what they are getting today0

SHRI MOHD. SHAFI QURESHI : If 
wt absorb them permanently, the recur-
ring expenditure each year would be about 
Rs. 45 crores.

MR. CHAIRMAN : What would be the 
additional expenditure.

SHRI MOHD. SHAFI QURESHI : Rs 
45 crores minus what we are paying now

MR, CHAIRMAN : Do you not pay 
the contractors?

SHRl MOHD. SHAFI QURESHI : Yes.

MR. CHAIRMAN : How much do you 
spend on casual labour now?

PROP. MADHU DANDAVATE ; With 
that argument, it would become impera-
tive that, to curtail further expenditure, 
you should increase the number of casual 
labourer*.

SHRI MOHD. SHAFI \ QURESHI : 1
would request the. hon. members to under* 
stand my point of view. We are- not
averse to them. We have been very sya»'
pathetic to the casual labour and we are. 
trying to see how best we can absorb 
those people in permanent jobs. The woefc 
which is given to the casual labour t*
seasonal, intermittent or sporadic or of a 
short duration it spreads from place to 
place.

In certain cases, for instance, during 
the summer months, we have to engage this 
casual labour for providing drinking
vtater to the passengers. Now, this is a 
seasonal work because when the summer 
i* off, the casual labour is also off with 
it. During monsoon we have to repair the 
tracks because everyday breaches occur 
and at various places. So, this also is a 
sort of a casual work and the labour em-
ployed is also casual in nature There are 
works in connection with the repairs in 
the flood-affected areas. There also, this 
casual labour is employed. Once the work 
is over, we have no choice but to ask 
these people to go. The number is very 
big The total number of people employed 
in the Railways on casual labour is about 
3.17 lakhs They are also employed on a 
large number of special works like ballast-
ing, resleepering, relaying of tracks and 
earth work. They, are also employed on 
major construction works. In all these, 
whatever the nature of the job wiM be, 
as vou will see, it is all temporary in 
nature. Once the line is laid, once the 
construction is completed, once the re»- 
leepfertng is done or the ballasting is finish-
ed, they cannot be retained there because 
the work is of a temporary nature.

The hon. Members have mentioned. . .

MR. CHAIRMAN : Will the hon. Minis-
ter say how many employees are employed 
in casual labour who arc doing conti-
nuous work for the Railways, say, for more 
than two years ? Have you any such 
categorisation—to go from work to work, 
hke that ?

SHRI MOHD. SHAFI QURESHI : i
d;< not have the figures with me now, I
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wifi tell you what happens. Once the 
work is over, a list of the casual labour 
is maintained by the supervisor and when 
the work is shifted to some distant place, 
wc see that the same people are brought 
again and re-employed. But, unfortunately, 
v, hat is happening is that sometimes, there 
is reluctance or resistance on the part of 
the casual labour to move away from their 
homes or to move away from their 
Milages. They would piefer to have the 
v ork near-about their place of living.

The hon. Mem bet's have stated that on 
permanent Jobs we should not utilise this 
tusual labour ..

SHRl CHINTAMAM PANIGRAH) :
The hon Minister did not answer the very 
\tihd questions pat from the Chair.

MR. CHAIRMAN ; Rather it will be 
embarrassing for him. So, 1 did not press, 
but. I hopt the Ministci will take note 
cl it.

SHRl MOHD. SHAM QURlrSHI : 1
ha\e got the figures now. This amount of 
Ks 40 ciares, which 1 mentioned, would 
be in addition to the existing annual ex-
penditure.

Ihcic arc 22,000 men who have been 
\oiking as casual labour for more than 
thiec years..,

SHRI CH1NTAMANI P\NK,RAlll .
How many uie woikmg for more than ten 
vtais ?

SHRl MOHD. SHAM QURfcHl .
22.000 men are working for more than 
three years. That can be four years or 
tne years or six years or ten jeans.

There are instructions issued to the Rail-
ways that where the job is of a permanent 
tuiure, casual labour should not be em-
ployed and if the job is of a permanent 
nature, permanent appointment should be 
nadc to that job. Hon Member, Shn 
Kachwai has raised this point that even 
for doing permanent work casual labour 
is being utilised. But that is not correct

Before discharging the casual labour, 
ail efforts are made to provide alternative 
jobs to these people. As I started, a list is 
maintained by the supervisors and they 
try to get as many people back to another 
work provided they are willing to shift 
to the new work It isr however, always 
not possible to find alternative jobs near- 
about because the quantum and the loca-
tion of work varies from place to place.

One point which 1 would like to men-
tion is that the casual labour which is 
discharged arc given retrenchment com-
pensation as provided by the Industrial 
Disputes Act This is one thinj: which we 
have . . .

MR. CHAIRMAN : How does it
conic ? That is only for those who arc 
permanent oi who have put in more 
than 240 days There is a definition of a 
‘permanent employee’ who alone is en-
titled to retrenchment compensation under 
the IDA That will go against your whole 
definition of casual labour if you say that 
they are paid retrenchment compensation.

SHRI MOHD. SHAFI QURESHI : I
wanted to mention that, short of giving 
them permanent employment, all other 
benefits which are within the financial 
resources of the Railways are being pro-
vided to these people The point which 
I am trying to make out is this. We are 
not taking casual labour aj» casually as is 
supposed to be done by hon. Membeis 
but we are trying to give maximum bene-
fit which would have accrued to them if 
we had treated them as puiel} casuals 
There is the retrenchment compensation 
which is being paid to them under the 
Industrial Disputes Act. Wc maintain re-
gular panel of these names of casual 
labour; we do not have to go to outside 
but these people when they are retrenched 
me taken back in different jobs. And, in 
otder to enable suitable personnel from 
out of the existing casual labour to be 
appointed under regular posts certain 
special dispensations have been given, for 
example, we have stopped direct recruit-
ment and now all Class IV recruitments 
will be done from these casual labour. 
There is thus a big avenue open to these 
people but it will take time Uptill now
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we have absorbed some 70,000 people 
from casual labour. There is the relaxa-
tion of age limit also in their case. That 
is to say, the period of the casual labour 
which he has spent as a casual labourer 
will not be included while calculating his 
age. So, there will be no question of age 
bar for him. There are some relaxations 
in regard to medical specifications also. 
Some of these dispensations have been given 
to them in order to see that these people 
who have been working with us for a 
Itng time get absorbed permanently in the 
railways in due course.

I would like to inform the honourable 
House that besides 70.000 people who 
have been absotbed this year we have 
screened some 25,000 people more, and we 
yre trying to provide them jobs perma-
nently in the Railways.

MR. CHAIRMAN: That is, within 5 
years or so . . .

SHRI MOHD. SHAFI QURESHI: If 
the vacancies ate there available we will 
be able to do it within a very short period. 
At and when the vacancies arise we will 
be taking persons from these casual 
labourers.

Mr. Kachwai has also talked about the 
lc-w level of the wages. He said that in 
some places it is the Minimum Wages 
Act which regulates the emoluments. He 
said that in som e places there are the local 
rates which are fited according to which 
they are paid. He said, in some places 
«ftere are no local rates but all these 
things depend upon the whims and fancies 
of the supervisor who decides what is to 
be paid to the casual labourers. Hon. 
Members are aware that those people who 
are employed in stone-crushing or break-
ing or the building of roads etc. are all 
governed under the Minimum Wages Act 
This is what is decided by the Labour 
Ministry. The casual labour which is em-
ployed on these jobs are remunerated 
according to the Minimum Wages fixed 
b> the Central Government. With regard 
to the others who are not governed by the 
Minimum Wages Act, they are paid as 
per rates fixed by the local authorities.

And where the local rates are not available 
then they are paid at I /50th of the 
minimum of the regular scale of pay. 
There is a recommendation which is under 
the consideration of the Government at 
this stage, and they are considering 
whether this should be applicable to other 
categories of casual labour. Casual labour 
employed on works other than projects 
are treated like temporary railway servants 
after 4 months continuous scrvice and are 
flven wages in the regular pay scale and 
allowances as admissible to temporary 
railway servants. Previously it was 6 
months and now it is reduced to 4 months. 
This is a matter which was looked into 
b> a tribunal headed by Shri Miabhoy, 
the ex-Chief Justice of the Gujarat High 
Court. He has made certain recommenda-
tions and among those recommendations 
this is one. He has suggested that this 
period of 6 months should be reduced to 
4 months.

Sir, even during these four months. 
Shri Hukam Chand Kachwai has said that 
what we do is we employ a person for 
three months and twenty-eight days and 
then on the 28th day we discharge him 
saying there is no work: we re-employ 
him after ten days so that the continuity 
in his service is broken. In order to over- 
come this we have reduced the period 
from six months to four months and a 
casual labourer can take fifteen davs taave 
during this period of four months and 
this will not be considered as break in his 
service. So, the hon. Members should ap-
preciate how, gradually, we are trying to 
provide for this casual labour and also 
simultaneously absorbing as many of them 
as possible in the permanent cadre of tb«* 
railways.

Sir, the Miabhov Tribunal has made 
certain recommendations, the first recom-
mendation is that in the case of casual 
labourers goverend by the Minimum Wage* 
Act wages as prevalent in the locality may 
be given if such wages are higher then 
wages fixed under the Minimum Wages 
Act. This recommendation has been ac-
cepted. The second recommendation is 
tf at casual labourers employed on works 
other than projects may be given tem-
porary status including regular scale of
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pay on completion of 4 months' service
instead of 6 months. This had also been
accepted by the railways. The third re-
commendation is that casual labourers em-
ployed in projects may be given wages at
1/30th of the regular scale of pay if they
are continued beyond six months. This
recommendation is under the active con-
sideration of the government and I hope
a decision will be taken on this soon.

Shri Hukam Chand Kachwai stated that
secret orders have been issued that no
casual labourers should complete 180 days
and that a break should be caused in
their service and they should be re-
employed after a break of 4 or 5 days.
II is not 180 days but it is now 120 days
and to overcome this particular type of
IT ischief we have provided that 15 days'
leave can be granted to the casual labourer
during this period and it will not be
considered as a break.

"11 ~ WI' ~mr(~): it l!;'P

llfmm -:ifT'fCfT~ ~ I l:ff~ 3 ~r.t 2 R
Q- ~ •
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SHRI JAGANNATHRAO JOSHI: I
very strongly object to it. What does he
mean by 'going beyond party lines'?

•..:it ~'l-+l~ ~'fit <t+.nt: llQ: ~T~irc i'tl:q<:
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PROF. MADHU DANDAVATE: A
sense of humour is not unparliamentary.

SHRI JAGANNATHRA'O JOSHI: It
is not any sense of humour, but it is a
serious accusation, as a matter of fact.

~'ff" ~m:;;roo;;f1, cf Q'T ''-IT'T 'f>'T

QT<:T'fi 'fi<:~' ~ I
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The Maibhoy Tribunal has also gone
into this question. The tribunal recommen-
ded that if a casual labourer was engaged
on works which automatically expired on
31st March, the continuity of service
should not be regarded as broken if
sanction for this work was given subse-
quently and the same casual labourer was
employed to finish the work. Government
have accepted this recommendation.

The normal sanction for works is given
from financial year to financial year or
ft orn April to March, and if funds are
not available and the labour is laid off
and the work is restarted and after a gap
cf 10 or 15 days or two or three months,
the casual labourer is employed on the
same work and the work is finished, then
that period will not be considered as a
beak. So, hon. Members can see how
much has been done to see that conditions
are created whereby casual labourers ere
not put to any distress.

Shri Hukarn Chand Kachwai and Shri
Bhattacharyya have referred to mal-
practices in the employment of casual
labour and that money is reaching the
hands of some supervisors. I would like
te have some specific instances in this case,
but every care is taken to see that ordi-
narily these poor labourers who come for
work are nor fleeced by the supervisors
and others, and if any case comes to mv
notice, I shall be dealing with that case
very strictly and deterrent punishment
would be given to the offenders.
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SHIH MOHD. SHAH QURESHI: .1
would certainly look into it. I am grate-
ful to Shri B. V. Naik who has correctly
pointed out that only by picking up the
railways no useful purpose would be
served, because so far as the railways are
ccncerned, I have already stated tlte facts
before the House, and the House wiII see
and appreciate the efforts which have been
made by the railways to better the lot
of the casual labourers.

Shri Bhatia has pointed out that it is
better to give at least temporary empl=v-
ment rather than no employment. That IS

also a point to be considered because these
people would not have been employed at
all but for the casual type of work which
they are doing.

Dr. Kallas has pleaded that contract
labour should be protected and he has
suggested that at the time of tendering for
a particular work, there should be a con-
dition in the contract itself that they will
provide all facilities like shelter and drink-
ing water to the labourers. In our new
tender system, this has been provided, and
it is a condition of the contract itself that
the contractor will provide shelter and also
drinking water facilities to the labourers
whom he engages on railway work.

SHRI K. LAKKAPPA: But the con-
tractor'; are nut providing those facilities.

MR. CHAIRMAN: I hope he has also
some specifications about the type of
shelter that should be provided to them.
Otherwise, he knows what type of shelters
is there these days.

SHRI MOHO. SHAFI QURESHI:'
These sheds are normally of a temporary
nature. But I think that they should be at
least habitable where a decent human
being can live, but I shall have to tighten
up the security staff and the supervisory
staff a little bit more to see that

these conditions are adhered to properly
by' the contractors.
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SHRl MOHO. SH,\Fl QURESHI: I
appreciate the spirit with which the hon.
Member has brought forward this Bill. But
Government are not able to accept this
Bill at this stage. I have given a detailed
and full account of how we are treating
casual labour in the railways, anJ r hope
that he would give due consideration and
possibly withdraw the Bill.
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S H R I M O H D  S H \ H  Q U R l SH I . 1
am  no t ag reeab le  to  it

M R ( 'H A I R M ^ '-  T h e  quesU on i s :

"T h a t the  Bill to  p rov ide  fo t the 
ab o lition  of ihe p rac tice  o f  em p loy ing  
casua l la b o u r »n the  R ailw ays be tak en  
in to  co n sid e ra tio n  M

The motion h u \ neaatiial

M R . C H A IR M A N  : W e shall novn take 
up the  next Bill, the D e lim ita tio n  (A m e n d -
m e n t)  Bill o f  Shri M ad h u  I.im aye.

17.05 hrs.
D I I.IM lT A T IO N  (A M E N D M E N T ) B IL L  

[iNSr.RTtON OF NEW SECTION 9A ]
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